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ORDER (ORAL)

(HON'BLE MR, JUSTICE V.5. MALIMATH, CHAIRMAN)

This C.C.P. is in regard to violation of
the interim order dated 23.12,1991. As the main
matter has since been disposed of , we do not consider
it aeppropriate to deal with the C.C.P. It is
accordingly disposed of.

This will not preclude the petitioners from méving

the Tribunal if the judgment of the Tribunal is

not complied with, 4 ‘h/@)é?>

(S.GﬁRUSANKﬂRAN; (V.S MALIMATH)

MEMBER (A CHAIRMAN
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